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MR. SPEAKER: Now gquestion 39.
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MR. SPEAKER: N¢, not now. I have
gone over to the next question.
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MR. SPEAKER: It is all right. Now
I have already gone over to the next
question. Now Question 39.

Release of Salt Land for Construction
of Road in Bhandup Village in Bombay

*39. DR. SUBRAMANIAM SWAMY:
will th_e Minister of INDUSTRY be
pleased to state:

(a) whether fhe Maharashtra Gov-
ernment have approached the Salt Com-
missioner, Ministry of Industry for re-
lease of Salt land for the purpose of
constructing an  approach road for
Bhandup Village in Bombay suburbs;

(b) if so, when and the details there~
of: and

(c¢) whether the Central Government
have directed the Salt Commissicner to
hand over the land to the Maharashtra
Governmeni?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): (a) and (b). Yes, Sir. The
Government of Maharashtra made a
proposal to the Salt Commissioner in
September, 1879 for transfer of Salt
Department lands at Bhandup, form-
ing part of Survey Nos. 21, 246 and 275
for construction cof a road from Datar
Colony to Bhandup level crossing by
the Bombay Municipal Corporation,

(¢) The matter is under considera-
tion.
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DR. SUBRAMANIAM SWAMY: I
would like to know from the hon. Mi-
nister whether He could give some kind
of a time-frame, because thigs has been
pending for many, many years, and
indicate whether fhe matter will be
decided within a particular time-frame,

SHRI R VENKATARAMAN: I have
been here for 2 weeks, and their Gov-
ernment was there for 24 years. I will
try to expedife it. It is a public mat-
ter and I will try to expedite it.

DR. SUBRAMANIAM SWAMY: 1
would like to know from the Minister
whether he is aware ‘that in fact in
the entire Bombay suburban area at
least, which 1 represent in this Par-
liament, there are vast tracts of the
Salt Commissiioner’s land. No salt is
being manufactured on this land.
Therefore, will he consider a general
policy question of what to do with the
salt land, particularly when there is
acute housing shortage in this area?

SHRI R. VENKATARAMAN: This
is a policy matter which cannet ke
answered in the Question time. Ne-
vertheless, I will indicate that wherever
lands which are not required for pro-
duction of silt are brought to the notice
of the Government, Government will
consider the question of how to de-

Preserve salt lands.

SHRI A. T. PATIL: I would like to
know what principles or norms are
being applied In taking a decision on
this matter and whether they will be
of general application. The reason is
that the demafids of land belonging to
Salt Commisioner are being made from
place to place for the construction of
roads and for housing and those de-
mands have not been considered so
far and no decision has been taken
thereon. Therefore, I would like” to

4 kmew what principles or norms are
" being applied in taking a decision on
this matter and whether they will be
of general application.

SHRI R VENKATARAMAN: The
consideration is public interest. If the
needs of the public are greater, then
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the salt land is dereserved and them
roads are allowed to be put up. As
I said, it is only public interest that
will be the paramount consideration.

Border Clashes with Bangladesh

*42. SHRI P. RAJAGOPAL NAIDU:
Will the HOME MINISTER be pleas-
ed to state:

{(a) whether there have been border

- clashes between our forces and forces

of Bangladesh this month; and

(b) if so, the reasons therefor?
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SHRI P. RAJAGOPAL NAIDU: 7
want to know whether nationals an
being protected and they have reaper.
the crops. Whether they have receiv.
ed injuries. What protection has beem
given to them to reap the crops after-
wards?

sit aw fag wFT HIEE, g0 AW
Iy w1 YER FE@ F oAl T IqH
fag gt dte e UHo F YA AR TR
ST wiE Fgi 9x e &) AR ¥ o3g
agal g, 9fv 8 ITAd ¥ A ag wr
amear Tg g}, WWiew qF gv e s
Aot 7 g 1 7§ AEC w1 wEAT §
aY¢ ‘mqﬁaﬂ‘tiﬂ:?vﬁﬁht
!

SHRI P. RAJAGOPAL NAIDU:
Whether it figured in the discussion
between our Prime Minister and the
Presiden? of the Bangladesh when he
came here recently.





